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Dateds -13,7,1992. -

"Hon'ble Mr.Justice U.C. Srivastava, V.C,
. r, K. Obayva, Member (A)

The learned counsel for the applicant has moved

- ~an application for condonation of delay and amendment Nmm
- of application. Amendment is allowd. Let amendment be
incorporated within 24 hourss from today. I

Issue ‘notice to the respondents to show cause
as to whyy this application be not admitted. Let coOunter
affida'vit be filed within 4 weeks ang réj oinder-atffidavit,
.if any, within 2 weeks thereafter, Lt&/\,. o 1C- 9 g
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